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THE JAMMU AND KASHMIR REPRESENTATION OF THE PEOPLE 
(AMENDMENT) ACT, 1995 I - 

(Presitlent's Act No. 3 of 1995) 

[Z/-,lacted by tile Preslcle~iit &7d publrshed rn the J&K Government Gazette . 
, (Extm) dated 11 ti? October, 19951. 

Enacted by the President in the Forly-sixth Year of the Republic of India. 

Are ACS to amend the Jammu ant1 Kashmir Rel)rcsentatian of t h ~  People 
Act, 1957. 

In exercise of the powers conferred by sect~on 3 of the Jammu and Kashmir 
State Legislature (Delegation of Po~vers) Act, 1992 (21 of 1992). the President 
is pleased to enact as follows :-- 

1. Short trtle and cotrrnrericerrre~it.--(I) This Act may be called the Jamrnu 
and Kashmir Representation of the People (A~nendment) Act, 1995. 

(2) It shall come Into form at once. 

2. Substitution of new section for section 61 of Jomrrru and Kashmir Act 
IV of 1957.--In the Zamnlu and Kashnlir Representation of the People Act, 
1957, for section 61, the following section shall be substituted, namely :-- 

I "61. Death o f a  cnnd,clnte beS(we /he poll.--(I) If a cand;dale set up by 
a recognised political party.-- 

(a) dies at any time aficr 11.00 A.M. on the last date for making 
nominations and his nomination is found valid on scrutiny under 
section 47 ; or 

(b) whose ~loni~nation has been found valid on scrutiny under section 
47 and who has not withdrawn his candidature under section 48, 
dies, 

and in either case, a report of his death is received at any time 
before the publication of the list of contesting candidates under section 
49 ; 'or 

(c)  dies as a contesting candidate and a report of his death is received 
before the commencement of the poll, 

the returning officer, shall upon being satisfied about the fact of the 
death of the candidate, by order announce an adjournment of the poll to a 
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I I 
date to be notified later and report the fact to the Election Co~nmission and 
also to the Government : I 

Provided that no order for adjourning a poll should be made in a case - 
referred to in clause (a) except after the scrutiny of all the nominations 
including the nomination of the deceased candidate. 

T1 

(2) The Election Commission shall, on the receipt of a report from the 
returning officer under sub-sectlon (I) ,  call upon the recognised political party, I 

whose candidate had d~ed, to nominate another candidate for the said poll 
within seven days of Issue of such notice to such recognised pol~tical party I 
an& the provlslons of sections 41 to 18 sliall. so far as ma) be, apply in 
relation to such nomination as the! ~vould apply to other nominations : I 

' 1  
Provided that no person who has given a notice of withdrawal of his 

candidature under sub-section (1) of section 48 before the adjournment of the 
poll shall be ineligible for being nominated as a candidate for the election 
after such adjournment. 

(3) Where a list of contesting candidates had been published under 
section 49 before the adjournment of the poll under sub-section (I), the 
returning officer shall again prepare and publish a fresh list of contesting 
candidates under that section so as to ~nclude the name of the candidate 
who has been validly nominated under sub-section (2). 

Explanation.--For the purposes of this section "recognised political party" 
means a political party for which a symbol is reserved by the Election 
Commission". I 



THE JAMMU AND KASHMIR REPRESENTATION OF THE PEOPLE 
(SECOND AMENDMENT) ACT. 1995 

(President's Act No. 4 of 1995) 

[E~~acted by tlie Presrdent nrid prrhllshed 117 the J&K Gov~mment  Gazette 
(Extra) rlntecl 8th Novenrher, 19951. 

Enacted by the President in the Forty-sixth Year of the Republic of India. 

An Act fi~rther to amentl the Jiiraaman ant! Kitslimis Rciiresentation of 
the Peoplc Act, 1957. 

In eserclse of tile poucrs conferred b! secllon 3 of tlre Jammu and Kashmir 
State Legislature (Delegallon of Po\vcrs) Act, 1992 (2 1 of 1992), the President 
is pleased to enact as follo\\s -- 

I .  Sllort trtle ar~d co~~r~rrericertro~t.--(I) This Act rnay be called the 
Jammu arid Kashtnir Representation of tlic People (Sccond Amendment) Act, 
1995. 

(2) It shall collie Into force at oncc 

2. Inser~ron ? j ' / ~ e i ~  J C C ~ I O I I  9.J 117 Jal~lltrrl a11cl A'ashr~ri~. Act IC' of 1957.-- 
In the Janimu and Kasli~nir Represcntation of the People Act. 1957 (hereinafter 
referred to as 'the p r~nc~pa l  Act') aftcr section 9, the followi~ig section shall 
be inserted, namely :-- 

" 9A. Chref Electoral OSficers, Dl.$tr.rc? Electron OfJicem, etc. deenred to 
be on deputntrori to E1ectro11 C ~ ~ I I I I I . T . \ I O I I  --The officers referred to in this 
Part and any other officer or slaff employed in connection with the 
preparation. revlslon and corrcctlon of the electoral rd ls  for. and the conduct 
of. all elecl~ons shall bc dccnied lo bc on deputat~on fc the Elect~on 
Comm~sslon for the perrod during \\hlcIi rhe! are so emplo~cd and such 
officers and st:~ff shall. du r~ng  thal pcr~od. be subject to the control, 
supertntendence and d ~ s c ~ p l ~ n e  of Ille Elcct~on Commiss~on " 

3 .  .41rrenc/111cnt o j  .tech017 33 --in sect1011 -33 of the principal Act, in 
sub-section (1) after tlic pro\iso. tlie fo l lo \~~ng  p r ~ \ ~ ~ s o  shall be inserted, 
namely .-- 

"Pro\.~ded further thal notl l l~~g In t h ~ s  sectlon sh:~ll ~ r e l e n t  the 
E l c c t ~ o ~ ~  Co~nn l~ss~on  from appointing the same person to be the 
assistant rc torn~~lg  oficcr for morc th;~n onc consl~luency." 
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4. Insertion of new sectlo11 36.4.--After section 36 of the principal Act, 
the following section shall be inserted. namely :-- 

"36A. Provisron of polling stntlolis outsidb the terrrtorrnl linzits of a r 

constituency for seciirr/y reasoris.--(l) Notwithstallding anything contained in 
I 

section 36, the district election officer shall \\.it11 the prcvlous approval of 
the Election Conim~ss~on. prov~de poll~ng st:ltlons, oiltsidc tlie territorial ? 

limits of the constituency ly~ng 1\1tl11n h ~ s  junsd~ct~on. to enable such class 
of persons of that const~tuenc! as tilay be not~fied under sub-section (2) to 
vote at an election. 

(2) The Election Commissio~i ma). III consullatron \\it11 the Government, 
by notification in the Gazette, specifv s ~ ~ c l i  class of persons for the purposes 
of sub-section (1) who for reasons of sccurity are not In a posilion to give 
their votes in the polling stations prov~ded under scctio~i 36." 

5 .  Insertroil of new section 39A),-l.--After sectlon 39 of the principal Act, 
the following shall be inserted, na~iiel! .-- I I 

I 
1 

"39A. R C ~ I I ~ I I I I ~  0$cer, Pres~~Irrig OSJ~CP~, rtc.,  dee~iiecl to he on 
deputatron to the Elecf~on C'olrr~ttrs~~on.--The reiurning officer, assistant 
returning officer, pres~ding officer, poll~ng oficer and any other ofticer 
appointed under this Part, and any policc officer. designated for the time 
being by tlie Government. for the conduct of any clcction shall be dcemed 
to be on deputation to the Election Comln~ssion for the pcr~od commencing 
on and froiii the date of the notification calling for such election and ending 
with the date of declarat~on of the rcsults of such clect~on and accordingly, 
such oflicer shall during that pcriod be subjcct to tlic control, supcrintendence 
and discipline of the Election Commission." 

6. Insertion of new sccl~on 68.4.--Aftcr scclion 68 of the principal Act, 
the following section shall be inscrtcd. namely -- 

"68A. .4ti~&rni1re17t of poll or coriiitc~r~rrnnri~~ig o f '  ekcr~on on grountls 
of booth cnptr~r~rig --(I) If at any elccl~o~i.-- 

(a) booth capturing has taken pl:ice at a polli~ig station or at a place 
fixed for the poll (licreaftcr ir this section refcrred to as a place) 
in skch a manner that tlic result of thc poll at that pollilig station 
or place cannot be ascertained ; or 

(b) booth capturing takes place in any placc for counting of votes in 
such a nianncr that thc result of Ihc counting a1 that place cannot 
be ascertained. I 

the returning officer shall fortIi\\~th report tlic mattcr to the Election 
Comni~ssion. 
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(2) In every case referred to in clause (a) or clause (b) of sub-section 
(I) ,  the Election Conlmission sliall, on tlie receipt of a report from the 
returning officer under sub-section (1) or othemise, after taking all material 
circunlstaiices into account, either-- 

(a) declare that the poll at that polling station be void, appoint a day 
and fix the hours, for taking fresh poll at tliat polling station or place 
and notify the date so appointed and hours so fimd in such manner 
ss it may deem fit : or 

I (b) if satisfied that rn of Ihc large number of pollr~~g stations or 
1 places involvcd in booth capturing the result of the election is 

likely to be affected. or tliat booth captltring had affected counting 
of votes In such a manner as to affect tlie result of the election, 
declare that the poll 111 that constituency be void, appoint a day and 
fix the hours for tak~ng fresh poll in that constituency and notify 
the date so appointed and thc hours so fixed in such manner as it 
may deem fit or coi~ntermand the election In that constituency. 

Explcnintron --In this sec~~on. boo111 cal~tur~ng sliall 11a\ie tlie same ineanlng 
as in sectlon 142-A ". 

7.  Anrendtirent of sectron 70.--In section 70 of the principal Act after 
clause (b), the following clat~sc sliall be inserted. namely :-- 

"(c) any class of persons notified by the Election Commiss~on in 
consultation with the Government to give their votes by postal ballot and 
not in any otlier manner at an election in a constituency where a poll is 
taken subject to the fulfilment of such requirements as may be specified in 
those rules. " . 

8. Anrend~e~i t  of section 85.--In scction 484 of the principal Act in 
sub-section (1). the following Esplanatio~is shall be inserted. namely -- 

Explanc~trori I.--Any expenditure incurred or autliorised in connection with 
the election of a candidate by a pditical party or by any otlier association 

e or body of persons or by any individual (other than the candidate or his 
election agent) sliall not be dcenied to be expenditure in connection with 
the electiosl incurred or authorised by the candidate or by his election 

v agent for the purposes of this sub-scction. 

Explarintror~ 11.--For the removal of doubt, it is hereby declared that any 
expenditure incurred in respkct of any arrangements made, facilities 
provided or any other act, or thing done by any person in the service of 
the Government and belonging to any of the classes mentioned in 
clause (7) of section 132 i n  the discharge or purported to discharge of his 
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official duty as mentioncd in thc p ro~ i so  to that clause shall not be 
deemed to be expenditure in connection with tlie election incurred or 
authorised by the candidate or by 111s election 21gcnt for the purposes of 
this sub-section. 

9. Amendrilent of sectroi~ 132.--In section 132 of tlic pr~ncipal Act,-- 

(a) in clause (7), thc following prol~so shall be inserted, namely :-- 

"Provided that where any person in tlrc scnricc of the Government and 
belong~i~g to any of the classes aforesaid. in tlrc discliargc or purported to 
discharge of his official duty, makcs any arrangements or provides any 
facilities or does any otlier act or thing. for, to or in relatioils to any 
candidate or liis election agent or any other person acting with tlie consent 
of the candidate or his election agent (ivhether by reason of the office held 
by the -candidate or for any otlier rcason). such arrangements. facilities or 
act or tlrsng shall not be deemed to bc assistance for the furtherance of the 
prospects of that candidate's election " I 

i 

(b) after clause (7) the follo\\ing clause shall be inserted, namely :-- 

I (8) Booth capturing by a candidate or his agent or otlier person." 

10. lr?sertion of new sectroi7 142-.-1.--After section 142 of the principal 
Act, the follo\ving section shall be inscrtcd. namely :-- 

"142-A OJence of hooth captw.ing.--(I) Whoever commlts an offence 
of booth capturing $ha11 be punishable uith imprisonment for a term wlr~clr 
shall not be less than six nionths but nhich may extend to two years and 
with fine, and where such offence 1s commllted by a person In the service 
of the Government. he shall be ptrnisl~able wit11 ~mprisonment for a term 
wlr~ch shall not be less than three years but ~vl~iclr may extend to five years 
and \\lit11 fine 

Expln,,ntion.--For the purpose of this section. bob capturing includes, 
among other things. all or any of tlie activities, namcly :-- 

(a) seizure of a polling station or a place fixed for llre poll by any 
person or persons making polling authorit~es surrender the ballot 
papers or voting machines and doing of any other act which affekts 
tlie orderly condu~t  of clcct~ons : 

(b) tak~ng possession of a polling st;t1101r or a placc liscd'for the poll 
by any person or pcrsons and allo\v~ng only liis or their own 
supporters to exercise llreir rig111 to votfiand preIrent others from 
free exercise of their right to vote : 

8 
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(c) coercing or in t imida t~~g  or threatening. dlrcctly or indirectly any 
elector and pre~rnt ing him from gol~ig to tlie polling station or a 
place fixed for [lie poll to cast his \.ore : 

.r 

(d) selzure of a pl;lcc for counting of votes by any pcrson or persons, 
making tlic counting ;lulllor~t~cs surrcndcr tlic ballot papers or . vollng maclirncs ;rnd lhc clor~lg or  anyth~ng \ \ l i~ch cffccrs the ordcrly 
count~ng or \arcs . 

(ej doing by an! pcrson in thc scnlice of tlie Go\crnment of all or any 
of the aforcsaid acti\.it~cs or a id~ng  or connl\,lng at. any such 
actlvlty In tlic firrthcrance of tlie prospects of tlic election of a 
candidate. 

(2) an offence punisliablc undcr sub-section ( I )  shall be cognizable" 

.r 

9 

- 

I 
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THE JAMMU AND KASHMIR REPRESENTATION OF THE 
PEOPLE (AMENDMENT) ACT, 2082. 

Act No. I of 2002. 

[Received the assent of the Coveraor om 15th Mareh, 
2002 and published in the Government Gazette datad 15th 
March, 2002.) 

An Act to amend the Jammu and Kasbmiu Representation of 
the People Act, 1957. 

Be it enacted by the Jammu and Kuhmir State Legislature in 
thi Fifty-second Year of the Republic of Indim as follows :- 

1. Shorr title and commencement.-+) This Act mry be called 
the Jammu and Kashmir Representation of the Psopic (AmenhaM) 
Act, 2002. 

(2) It shall come into force &om thc date of its publicaha in 
the Government Gazette. 

2. Amendment of section 68, Act IV of 1957.-In 
sub-section (1) of section 68 of the Jammu md Kadmir 
Representation of the People Act, 1957 (hereinafter r e f a d  to u 
the 'principal Act') ,- 

(i) a k  c l a w  (a), the following c h  shall be inrertcd 
namely :- 

"(aa) any voting machine develops a mtch.nic81 
failure during the course of the rccom of vo4eS -; 
or" ; and 

(ii) in sub-clause (ii) of c l am (c), fot tbe wwdr W t  of 
the election, or that" the words "mult of tbc c k t b  or . 
that tht mcchurical frilure of thr voting mrdriM or" dull 
be substituted. 

I 

1 



I 
( 2 )  i 

I 
I 

3. Insertton of section 71-A ib Act IV of 1957.-After 
=&on 71 of the pincipai Act, the f o l l o h  section shall be inserbd* 
namely :- 

7 1-A. Voting machine at e!ectiong.-Notwithstand'mg anything 
contained in tkis Act or the rules ma& thereunder, the giving and 
rtcoriihg of votes by voting machined in such manner as may be 
prescribed, may be adopted in such c nstituencies as the Election ? Commission may, having regard to the. circumstances of each case, 
specifl. 

Erp1~ton.-For the purpose of thig section, '%"voting mawhinew 
means any machine or : apparatus whether operated 
electronically or o t h e d e  used for giving or record- 
ing of votes and any refelence to a ballot box or ballot 
paper in this Act or the j rules made thereunder shall, 
save as otherwise be cowtrued as including 
a reference to such voting machine wherever such 
voting machime is used; at any election." 

4. Amendment of section 168, A C ~  IV of 1957.-In sub-section 
(2) of section 168 of the principal AQt,- 

I 

(i) after clause (m), the follo%g clause shall be inserted, 
namely :- I 

1 
i 

"(mm) the manner of givind and recording of votes by 
means of voting machines wd the ;.vocedure as to voting 
to bc followed at polling stations where such machines are 
used ;"; 

(ii) after c l a w  (o), the fo l loyg  clause W l  be inserted, 
namely :- 

I 

"(00) the procedure as to counting of votes recorded by 
means of voting machines ;h; 

(iii) in clause @), for the wor4 "ballot boxes", the words 
'%oh@ machines" shall be' wstituted. 

1 

i 



R EPRESEMITAmON OF 
TH& PEOPLE (SECOND AwNDM16NT) A m 9  2m. 

Act No. 

[Received the assent of tbe Governor on 2llt April, 2002 
d published in tbe Govem11sat G aMed 6th May9 
2002). 

An Act to m e n d  the Jammu and 
the People Act, 1957. 

Be it enacted by the J re in 
the Fifty-third Year of the 

1. Short rille and cofptmencemnt.-(1) Tiis Ad m y  be 
d k d  the Jammu d ICarsWr R q  of olhe P@@b 
(AmenBment) Act., 2002. 

(2) It shall ume into force h m  tbe duc of its pub 
the Government Gaze*. 

2. Amndnront of section 3. Act W of 1957.-Tk Lll-stop 
at tL ernd of &use (b) of sub-don (I) sf 3 ofthe 
and Kashrnir Representaaion 1957 s 
substituted by colon md the provim sbarll be 
inseft, namely :--. 

"Provided that until the re1 
taken after the year 2026 have been plbhbob I 
be necessary to constitute a C o d s i m  ts d 
delimitation of A d l y  C 
this sub-section.". 
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THE JAMMU AND WWMIR REFRESENTATION OF 
THE PEOPLE (THIRD AMENDMENT) ACT, 2002. 

Act No. XXXlX of 2002. 

[Received the assent of the Governor on 12th December, 
2002 and published in the Government GIleette dated 16th 
December, 20021. 

An Act to amend the Jammu a d  Kashsnir Repr&mtion of 
the People Act, 1957. I 

Be it enacted by the Jammu and Kashrnir State Legislature in 
w' 

," 
the Fifty-Third Year of Republic of India as follows :- 

1 .  Short title a& cornm~~~ement.-(l) This Act may be a&& 
the Jammu an8 Kashmir Representation of People ('&hid Ameahmt) 
Act, 2002. 

I ( 2 )  I t  shall deemed to have come into force on the 16th day of 
August, 2002. 

'2 .  Insertion of new section 44A in Act N of 1957.-After section 
44 of the Jammu and Kdmir  Representation of the People Act, 1957 
(hereinafter referred to as the principal Act), the fbllowing section shall 
be inserted, namely :- 

"MA. Candidate to firnish information on& under the Act 
and the rules.-Notwithstanding anyth~ng contained in any 
judgment, decree or order of any court or any d i d o n ,  order 
or any other instructicm issued by the Election Commission, no 
d d a t e  shall be liable to disclose or fitmish any such 
information, in respect of his election, which is not required to 
be disclosed or fbrnished under this Act or the rules made 
thereunder." 

3. Insertion of new section 448 in Act IV of 1957.-After 
section 44A of the principal Act as so inserted, the following section 
shall be instrted, namely :- 

"44-B. Right to informatioa-(I) A candidate shall, apart 
from any information whichp is required to furnish, under this 



Act or the mles made themunder, in his nomination paper 
delivered under sub-section. (1) of d o n  44, also firnish the 
infondon as to whether- 

I 

(i) he is accused of any offence puni$nable with imprisonment 
for two years or more in a pejlding case in which a 
charge has been framed by tIie court of competent 
jurisdiction ; i 

(ii) he has been convicted of an offend (other than any offence 
referred to in sub-section (1) or sub-section (2), or covered 
in sub-section (3), of section ;(4) and sentenced to 
imprisonment for one year or mob. 

(2) The candidate or his proposer, as &e case may be, shall, at 
the time of delivering to the returning officer nomination paper under 
s u b - d o n  (1) of section 44 also deliver toi him an affidavit sworn 
by the candidate in the prescribed form for krifying the information 
specified in sub-section (1). 

(3) The returning officer shall, as soob as may, be after the 
furnishing of information to him under gub-section (I), display 
the aforesaid information by affixing a copy 9f the affidavit', delivered 
under sub-section (2), at a conspicuous plap at his office for the 
information of the electors relating to a co$stituency for which the 
nomination paper is delivered." 

4. Insertion of new section 83A in i4d  N of 1957.-AAer 
section 83 of the principal Act, the fo l ldhg ;section shall be inserted, 
namely :- 

"83-A. Declaration of assets and liabilities.-( 1 ) Every 
member of the Legislature of the skate, whether elected or 
nominated, shall, within ninety days frbm the date on which he 
makes and subscribes an oath or a f f ih ion ,  according to the 
form set out for the purposes in thi: Fifth Schedule to the 
Constitution, for taking his seat in the1 kgislative Assembly of 
the State, or the Legislative Council hf the State, as the case 
may be firnished the information, relating t a -  

(i) the movable and immovable pmpertd of which he is the owner 
or a beneficiary ; I 

I 
I 



(iii) his liabilities to the Central Government or the State . 
Government 

to the Chairman of th&islative Council of the State or the Speaker 
of the Legislative Assembly of the State, as the case may be. 

(2) The information under sub-section (1) shall be furnished in 
such fonn and in such manner as may be prescribed in the ~ l e s  made 
under sub-section (3). 

(3) The Chairman of the Legislative Coolncil of the State or the 
Speakef of the Legisfatwe Assembly of the State, as the m e  may 
be, may make rules for the purposes of sub-section (2). 

(4) The rules made by the Chairman of the Legislative Coundil 
of the State or rhe Speaker of the mslatitr(: Assembly of the State 
under sub-section (3) shall be laid, as soc~. ,  as may be after they are 
made, before the Council or the Legislative Assembly, as the 
case may be, for a total period of thirty days which may be 
comprised in one session or in two or more successive sessions 
and shall take effect upon the expiry of the said period of thirty 
days unless they are sooner approved with or without modifications or 
disapproved by the Legislative Council or the Legislative Assembly 
and where they are so approved, they shall take effect on such 
approval in the fbnn in which they were laid or in such modified 
form as the .case may be, and where they are so disapproved, they 
shall be of no effect. 

(5) The Chairman of the Legislative Council of the State or the 
Speaker of the Legislative Assembly of the State nay direct that any 
wilful kntravention of the rules made under sub-seetion (3) by an - 
elected candidate referred-to in sub-section (1) may be dealt with in 
the same manner as the breach of privilege of the Legislative Council 
or the Legislative Assembly, as the case may' be. 

(i) "immovable property" means the iand and includes &y builoing 
or other structure attached to the land or permanently htened 
to anything which is attached to the land ; 



(n) 'hveable property" means any #her property which is not 
the immovable property and includ#s .corporeal and incorporeal 
property of wry description ; 

(iii) b'publlic &bid i~tstitution" means gi public financial institution 
within the meaning of section 4A 4f the Companies Act, 1956 
and includes bank ; and 

(iv) "bank" referred to in clause (iii) hem--- 
1 I 

(a) "State Bank of India" constituted iunder section 3 of the State 
Bank of India Act, 1955 ; 

@) "Subsidiary Bank" having the m d n g  assigned to it in clause 
(k) of section 2 of the State Bank bf h&a (Subsidiary Banks) 
Act, 1959 ; , 

! 

(c) "Regional Rural Bank" establishW under section 3 of the 
Regional Rural Banks Act, 197d ; I 

(d) "Corresponding new Bank" having the meaning assigned to 
it in clause (cia) of d o n  5 of tl* Banking Regulation Act, 
1949 ; and 1 

(e) "m-operative bank" having the 
clause (cci) of section 5 of the B Act, 1949 
as modified by sub-clause (i) of clause (c) of section 56 of 
that Act. 

5. Insertion of new section 132AA in Act IF' ;f 1957.-After 
d m  132A ofthe principal Act, the followin@ section shall be inserted, 
d y  :- 

3 

"132AA. Penalty /or Jling false akidait, erc -A candidate 
who himself or through his proposer,! with intent to be elected 
in an electi04- 

(i) W s  to give hfbrmation relating to $ub-section (-1) of section 
44B ; or 

I 

(ii) gives fidse infbnnatim which he kn& or has reason to 
believe to be fiflse ; or I 

/ 



1 (iii) conctals any information, 

in his information paper delivered under sub-section (1) of section 44 
or in his affidavit which is required to be furnished therein under s u b  
section (2) of section 44B as the case m y  k, shall, ndwithstanding 
an-g contained in any other law for the time being in force, be 
punishable, with imprisonment for a term which may extend to six 
months, or with fine, or with both. 

6.  Repeal and Savings.-(I) The Jammu and Kastunir 
Representation of People (Amendment) Ordinance, 2002 is hereby 
repealed. 

(2) Notwithstanding such repeal, anything done or any adon taken 
under the principal Act, as amended by the said Ordinance, shall be 
deemed to have been done or taken under the principal Act as amended 
by this Act. 
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